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FOURTEEAI'III KERALA LEGISLATIVE ASSEMBLY

EI.EVENIII SESSION

BULLETIN PART. II

June 17, 2019,

No: 505

V. IC Babu prakash,

Sccretary.

^ - - 
The Goyemor has made necessary recommendadon u[der Article

207 (1) read wirh Anicle 199 of the CoDsutuoon of India in respect of rhe
above Bill.


